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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN TF{E MATER OF:

Surender Applicant

VERSUS

State of Haryana & Ors ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.20 i.e.

ANAND SINGH TO THE PRESENT OA NO. 490 OF 2025

Most Respectfully Showeth:

Preliminarv Obiections

1. That at the outset, it is submitted that the present

Complaint is a motivated one and is filed with a

malafide intention without any basis by knowingly
making false and incorrect statements and in utter

disregard of facts and therefore the Complaint is

liable to be dismissed heavy cost on this ground

alone.

2. It is submitted that the 20ft Respondent herein was

working as groundmen at the time of matter in the

Rajiv Gandhi Stadium at Salhawas and as such is

well acquainted with the facts of the case. As the

issue pertains to fellen trees at Rajiv Gandhi Stadium
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at Salhawas the Respondent no. 2O ctaves leave of
this Hon'ble Tribunal to file this Reply-

3. The main allegation made in the complaint was that

the deliberate and illegal felling of approximately

fifteen to twenty fuIIy grown, decades-old trees

inside the Rajiv Gandhi Stadium at Salhawas on

22.06.2025. There is no cogent proof of allegation

and therefore false to the knowledge of the

Applicants and made with ulterior motives. The OA

filed by is not supported by cogent evidence and

doesn,t squarely falls under the essentials of claim

filed by the applicant.

4. That However, in the midnight of
24.05.2025(Saturday) due to heavy storm 5-6 fully
grown up trees fell down and on

26.05.2025(Monday) the respondent reached on the

spot for his duty he noticed the same and intimated

the same incident to District sports officer. (The

Photograph of fallen trees and felled trees is herewith

the reply annexed as Annexure-l, Copy of intimation

dated 26.05.2025 is annexed as Annexure-2)-

5. That on 22.fr6.2A25 (Sunday) at 2:56Pm, the

respondent no.20 (Who was on weekly off being

Sunday) got the call from District sports office who

intimated him that somebody is felling trees in Rajiv

Gandhi Stadium at Salhawas and asked respondent

no.20 to reach to the spot- That the respondent no' 20
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is residing at village Birohar which is around 25km

from the Rajiv Gandhi Stadium, Salhawas,

consequently the respondent no.20 reached the spot

at around 4:00 pm and found that the above said trees

are felled which are lying on the ground and villagers

namely Chetram, Mir singh (forest guard salhawas)

and Naresh kunar was present at spot and told the

respondent no.20 that Ashok and Bijender has felled

trees and ran away from the spot- However, the

respondent no. 20 intimated the same to District

sports officer vide intimation dated 23.06.2025 (the

copy of same is annexed herewith as Annexure 4)'

6. That the respondent no.20 also filed a written

complaint about cutting of trees to police station

Salhawas.

7. That the applicant has filed the present oA just to

harass the Respondent no.20 as the applicant has

given many representations to different authorities

but the applicant nowhere mentioned the name of
Respondent no.20 which can be explicitly seen in the

annexures's filed by the applicant with the present

OA under reply. However, the applicant just to
harass and gain illegally and doing harm and illegal

loss to Respondent no.20 and targeting is poorness

and vulnerability to approach higher authorities

therefore deliberately and intentionally mentioned

the name of Respondent no.20 as wood cutter in the

present OA under Reply which shows applicant

ulterior motives.
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8. It is submitted that the present application is mala

fide and is an attempt to misguide this Hon'ble

Tribunal as Respondent No-20 has filed cogent

evidence to prove his version.

Renlv of Svnonsis

That the content of synopsis of the applicant is partly matter of

record and partly wrong and denied. It is wrong and denied that

the grievance arises out of the btazen, deliberate and illegal

felling of approximately fifteen to twenty fully grown,

decades-old trees inside the Rajiv Gandhi Stadium at Salhawas

on 22.06.2025. It is wrong and denied for the want of

knowledge that the cutting was done in broad daylight, in the

presence of villagers, without any prior permission, sanction,

or approval from any competent authority, and in complete

disregard of the statutory regime under the Forest

(conservation) Act, 1980, the Haryana Preservation of Trees

Act, l97l and the Environment (Protection) Act, 1986. It is
further matter of record that it also amounts to a direct violation

of constitutional guarantees under Article 21, which protects

the right to life with a healthy environment, Article 48A, which

enjoins the State to protect and improve the environment, and

Article 51A(g), which casts a firndantental duty upon every

cittzen to protect and improve the natural environment. It is

wrong and denied that the issue raises a substantial question

relating to the environment under Schedule I of the NGT Act,

and thus squarely falls within the jurisdiction of this Hon'ble

Tribunal.
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It is further wrong and denied for want of knowledge that the

incident of 22.06.2025, whereby fully mature trees inside the

Rajiv Gandhi Stadium were axed and carted away, was not an

act of necessity or sanctioned public development but an

unauthorized and clandestine operation undertaken in defiance

of law. It is matter of record that their destruction has created a

vacuum in the ecosystem of the area, exposing the land to

greater heat, dust, soil erosion, and biodiversity loss, and

depriving villagers of the valuable environmental services that

those trees provided free of cost.

It is wrong and denied that Investigations and direct accounts

from villagers reveal the involvement of named individuals in

this environmental crime. It is wrong and denied for want of

knowledge that the cutting was allegedly orchestrated or

sanctioned by the Sarpanch of Vitlage Salhawas, Sm| Suresh

Devi, who as the elected head ofthe Gram Panchayat was duty-

bound to protect community resources but instead misused her

position of trust. It is wrong and denied for want of knowledge

that she was assisted in organizing the felling by two of her

associates, namely Om Prakash and Davender, who arranged

manpower and ensured disposal ofthe felledtimber.It is wrong

and denied that the physical cutting was carried out by three

men, namely Ashok, Bijender and Anand, who were directly

seen chopping the trees with saws and axes. It is wrong and

denied for want of knowledge that once the trees were felled'

the wood was swiftly removed from the site by a truck driven

by one Shri Sukhvir, thereby establishing that the act was pre-

planned with proper logistics in place for transporting the

timber. It is wrong and denied for want of knowledge that the
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entire sequence of events was witnessed by local residents, Shri

Chetram and Shri Naresh Kumar, who personally saw the

felling and the loading of the logs onto the truck. It is wrong

and denied for want of knowledge that both eyewitnesses ale

ready to depose and have consistently stated that the felling was

carried out in the presence and with the knowledge of the

Sarpanch and her associates, and that no official permission,

order, or public notice was ever displayed at the site. It is wrong

and denied for want of knowledge that their testimony

underscores that this was not an anonymous or untraceable act,

but an organized and willful destruction of public green cover

by those who were entrusted with its care.

It is wrong and denied that the motive behind this illegal felling

was not public welfare but greed and profit. It is wrong and

denied for want of knowledge that the mature trees yielded

large quantities of timber of significant market value, and the

entire act was executed to convert this public resource into

private gain by selling the wood. It is wrong and denied that

there was no danger posed by these trees to life or property, nor

was there any sanctioned construction or development

requiring their removal. It is wrong and denied that the secrecy

of the operation, the absence of any legal sanction, the daytime

cutting, and the immediate transportation of logs all point

towards a malafide intent to quickly monetize the timber before

authorities or villagers could intervene. It is wrong and denied

that the community has gained nothing from this act, while the

perpetrators enriched themselves by misappropriating natural

resources that belong to the public.
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It is wrong and denied that the legal violations are manifold. It

is matter of record that in addition, the act has violated the

fundamental right to life with dignity under Article 2I, as

recognized by the Supreme Court in several judgments that

have included the right to a healthy environment within Article

2I.It has undermined the directive duty of the State under

Article 48A and the fundamental duty of every citrzen under

Article 51A(g). It is wrong and denied that the destruction is

therefore not merely a breach of statutory provisions but a

betrayal of constitutional trust.

It is wrong and denied that the Applicant has compiled clear

and compelling evidence to substantiate his case. It is wrong

and denied for want of knowledge that Photographs taken

immediately after the incident depict stumps and freshly

severed trunks at the Rajiv Gandhi Stadium, leaving no doubt

as to the unlawful cutting. It is wrong and denied for want of

knowledge that the eyewitness accounts of Shri Chetram and

Shfi Naresh Kumar provide direct human testimony

confirming the identity of the perpetrators and the sequence of

events. It is a matter of record that the incident was also

reported in the widely circulated Hindi daily "Amar Ujala" on

30.06.2025, corroborating public awaleness and concern about

the illegal felling. It is a matter of record that the Applicant

submitted a written representation on 28.07.2025 to the

Haryana Forest Department and the District Administration,

formally requesting rngent action including registration of

FIRs, investigation, seizure of timber, and compensatory

plantation. However, no action whatsoever was taken.
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It is wrong and denied for want of knowledge that the complete

inaction of the authorities even after receiving complaints and

despite media coverage is deeply concerning. It is wrong and

denied for want of knowledge that No FIR was registered, no

timber was seized, no officials visited the site, and no steps

were taken to mitigate the damage. It is wrong and denied for

want of knowledge thatthe logs were allowedto disappear, and

the culprits were left untouched. It is wrong and denied for

want of knowledge that this indifference, whether due to

negligence or collusion, represents a collapse of environmental

governance. It is wrong and denied for want of knowledge that

it has emboldened the perpetrators and created a sense of

impunity. It is wrong and denied that the villagers are left

without remedies except to approach this Hon'ble Tribunal. It

is wrong and denied for want of knowledge that the failure of

the authorities to act in time has thus made judicial intervention

both justified and urgent.

It is wrong and denied the present case is therefore a classic

instance where doctrines of environmental jurisprudence must

be applied. It is wrong and denied for want of knowledge that

the Public Trust Doctrine has been breached since trees, as

community resources, were illegally appropriated by those in

power for private gain. It is submitted that the content of

preliminary objections may be read as part and parcel to this

reply and the applicant has filed the present OA on concocted

story and to substantiate his case the applicant has to file cogent

evidence and as per the above statements the applicant case

doesn't falls squarelY under OA.

Prayer clause of the applicant is wrong and denied in toto.
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Praver
In view of the foregoing submissions, the answering

respondent most respectfully prays that this Hon'ble Tribunal

may be pleased to:

a. Dismiss the Original Application as against

Respondent No. 20 for want of cause of action and

evidence;
b. Exonerate Respondent No. 20 from all liabilities or

proceedings arising out ofthe alleged incident; and

c. Pass such other or further orders as this Hon'ble
Tribunal may deem fit and proper in the fucts and

circumstances of the case.

@

t?

New Delhi
Dated: 19.12.2025 Through,

For Dayal Law offtces,

Advocates for the Respondent no.20

Golrcourseroad,Sector,eu,o:,J11'*".*TJillrfi1T.'
Mob i I e no : 9 0 5 0 0 0 4 4 4 lBmail I d : prad eeplangr a27 @y aho o. com

Verification:-
verified at Delhi on this 19rH Day December 2025, that

At*^l $'g
Resfondent No.2dl

contents of paras no. I togof thepreliminary obyi.J:b-'C atta

para wise reply r' l- S y r.o /u ia of are true to my knowledge

and those of paras nb.l t8tare true on information received and

believed and last para is a prayer to this Hon'ble court. o

il"*toAS'nah
ResPonde rrt" no.20 I DePor{dnt
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BANCH DELHI AT NEW DELHI

Original Application No. 49012025

INTHE MATER OF:

Surender ...Applicant

VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh. Anand Singh aged 29 yearc, son of Shri Ved

Prakash, resident of VTC- Birohar, P.o- Birohar, District

District Jhajjar, Haryana, the above named do affirm and

declare as under:

l. That the Deponent is Respondent No. 20 in the above

titled Original Application and well conversant with

the facts of the present case and competent to sign

and swear the affidavit.

2. The accompanying reply has been drafted by my

counsel under my instructions, and the contents of

the same have been read over and explained to me

language and I haveand exp
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understood the same which are true and correct as per

my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

3. That this is my true and correct statement.

A*o'd5^/
Deponent

Verified: r

That the contents of p*![ f,r-06tr?[l5"uove afftdavit are tnre

and correct to my Knowledge. No part of it is false and nothing

fact has been concealed therein. r\tv,",/- I
Deponent
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ftv',,.sla^e "-3 (t"l lf- ig Jio Numbert) g5181sA/18

14-Dec-2025

08:39:19

< 0.00

Accpunt Number

Statement Date

Statement Time

Security Deposit

Registered Mobile: +9'19518158718 lAadhaar Number: )OOO()OOO( 1130 | E-mail : akiangra0601@gmail.com

Account Usage and Recharge Statement from 22-Ju n'2d|F5 lo 212-lun'all25
Rsfor iollowlno paseo for dotalls of chatoes

1 Plan R€chargss

2 UsageOharges

0.00

Off-Net / Premium / ISD & lR Calling

sMs
Data

4G DataA^/lFl

5G Data

VAS

Volume / Duration

00:00:00
0

Amounto

0.00

0.00

0.000 GB

0.000 GB

0

0.00

0.00

@ @
0.00

3 Add On Packs
Il--1;taifuel;Sffiil;i,

I
I
I
I

Total Usage Chargeable Usage Chargeable Amount $)

I
I
I
I
t
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
L

Voice Local

VoieeSTD
Premium / ISD & lR Calling
sMs
Data
4G Data/lVlFl
5G Data

VAS

AO:26:27
.u):00;00

00r00:00
0

0.003 GB

O.O(xtGB

0.000 GB
0

00:00r00

00r0O:00

00:00:00
0

0.000 GB

0.000 GB

0.000 GB
0

0.00
orq
0.00
0.00
0.00
0.00
0.00

0.00

4 OtherPurchases

5 C€dit&Adiustments

0.00

0.00

Recharge Option

E'
Jio Auto

Pay

L
I cr€dltcard/
Set Auto Recharge through MyJio App.
Download the MyJio App from Play Store orApp
Stors

fr Bank-(EBPP)

Registsr Jio with your bank for an auto recharye
plrasentment and payment mandate vla MyJIo app.

$ eant - (Dircct Debit)

JioSelf Garc

Q uy.tio&Jio.com

Recharge using crodit / debit cad or not banking

on My Jio App orvisit www. Jio.com and click on

Aubk r€ehatgo Dol{nloqd the app from PW
Store orApp Store

Jio $torp

-U Gastr/Gredit/Debit
Wdk into a Jio Store and recharge by

cash,
Cradtt card or dabft card.

Msh the noarost Jio storo to sot ACFI mandate on your

bank account.

Reach Us

PAN: AABCI6{I63G
Page 1 of4

I vlslt www,Jlo.oom
csll tgg (from a Jlo nurnbs) or l8tn€-gs0g (fiom orh6r ngtwofks) I Wrfie to car*lio.com I Manage your u/otld of Jlo wrlh MyJlo app

Reglatered Olllce: Reliance Jio lnfocomm Limited

Offic+.101, Saffron, Nr.Centro Point, Panchwati 5 Rasta,
Ambawadi, Ahmedabad-380006, Gujarat, lndia
CIN: U72900GJ2007PLC1 05869

State Olllcs: Reliance Jio lnfocomm Limited

B-93, lndustrialAr€a, Phase 8, Opp: GDAC office,
Mohali 160071, Punlab
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Statement Date : 14-Dec-2025
Mr. Anand Singh

Your Jio Plan Details

Jio Number: 9518158718

As On Date : 1+D€c-2025

lmportant ffiormgtlon

Tarlll & Plane
1. There wlll bo no lnctoase ln any lafff ltem (o@ept ISD) tlll slx monlhs lrom lho

date of your enrolmont to the ptan' Thercanor, Rellance Jlo lniocomm Llmltsd

f RJILJ reservee the rlght lo rovlss the tems & condltlon appllcqble to tartff plans'

z. it ltt- reLervee tne dght to \rary the p€nal chaqe rdee pedodlcally' as well as take

r€cour€o to any other actlon avallable and consldercd approprlato' sublect to
T€lecom Rogulatory Authodty of lndla (rRAl) r€guldlons'

3. As per TRAliegulailons, tadft 18 charged basls tho duratlon of ths call round€d up

to + / - I socond, trac€ablo to an appropdate tlme roierenco.

4. For bllllng, usage wlll be tounded up to the nod hlgher pulso. Fot o,(ample' lf ]'ou
are on go secr'pube bllllng plan, a 3laec call wlll b€ a8 2 pul86' Slmllatt' f your

data plan 18 blllod on 1 0 Kwpulse, ueage of 1 1 KB would be bllled as 2 puls*'
5. No mlgratlon fto ls charg€ablo ior changlng tatltt phn.

a No cftatgeqfllte ljtdod rotany*rbatvlthcritlouruptdt cottsdtt'
z. ln case lou are on an unllmlt€d data plan, poet consumptlon oJ yout allocated

data llmh, you wlll o<pedence a do$/ngrade ln sp€€d aB per Falr UEago Pollcy-

Cll'!g-
r. eri abagroem€nt on charga laded ehould be lnbrm€d wlthln 60 talllng whlch

all chargc wlll be conddercd t/alld.

2. ltemEe; statement wlfl be charged ? 50 per prlntod copy (lt€mlzed statement

contaln the dotall$ of all volce calls, SMS, vAS charges, data chatges, premlum

rate soMc€s and toamlng chargoo).

Compbffi&Senlce Rtquct
Vle'lt www.llo,com, logln wlth your Jlo lD and pass$,ord; cllck on 'Servlce Request'

opflon under Prdle rienu to ralse a complalnt. To track the slatus ot your exlstlng
'wnrphfrt, (Fe tour unqussdvlos kqucttil{mtet.
vou 

'can 
aiso citt lgs Goll-fi€o) frcm your Jlo number or 1 800 889 9999 from other

neilrod(s to r€gktol your earvlce requoet / complalr$'

App€llata Authodty
tri iaseyou are uiearcnaCwlththe leponseon acomplaffi, yo! can contact

the r€g6nd app€llete aulhodty wtth ),our complalnt doc*€t number'

Ermll: appellate.har0Jlo.com, Tolephono numbet: 18m{80€ry1 --fo i f e'd!8sg-l2fl , addrces: nbnnce..tto tntocomm Ltmltod B-gtt tndustilal Atea, Phaso I
Mohall 16{x)71 Punlab
'(tlrorldng hours:1tlon+tl, l0:m amlo6:O0 pm)

DilD (Do NotDLalrb) s.rrdce
1. You can optforFull DND f

To actlt ata Full DNO, SMS

prcmodond calls/SMs,
<o>'io 1909. Full wlll ov.nlde any othor

catogory you may have solgct€d.
2. To allow promotlonal SMS only from solec{ed cat€gorleo' SMS 'START

<prsfer€d aategory no.>'to 1909.

Categorles and assoclated numboB alo:
1 - Banklng / lnsuranc€ / Flnanclal Prcducis / Ctodlt Cardsi 2 - Real Estate;

3 - Educatlon; 4 - Health; 5 - Consumor Goods / At.ttomoblles;

6 - Communlcatlon / Broadcastlng / Entedalnmont/ lT; 7 -Tourlem & l'elsur€

Page2ol 4
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Statement Date : 14-Dec-2025Jlo Number: 9518158718Mr. Anand Singh

Gharges

Usage Charges

1 Data Count Billod U3agp
(oB)

Fruc Uragp
(oB)

Chalgaoblc ulagc
(oB)

AmountFl

1.1

1.1.1

Usag6 in lndia
0.ooo.0000.0Mo.0m21
0.000.0000.0040.00tt21

Data

21 0.(x)3 0.004 0.000 0.00
Total

Ftrcuragc GhargcablcUragc

0rlr:mrrr:cE) $hflilm:s)

Amount(t)
2 Voico Gount Bil!.d Ulagc

fttwnrr.s)
Usage in lndia2.1

2.1.1

15 OO:%:27 fi):fi):(X) fi):fi!:fi) 0.00
Total

Page 3 of 4
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True Transcription of call audio between Respondent no.20

and District sports officer from phone number glq 2K lo'151f

Respondent no.20- Hetlo
District sports officer- Hello
Respondent no.20- Namaskar ji
District sports officer- Namaskar kha hai bhyi tu

Respondent no.20- Mein sir abto ghr pr hu

District sports officer- Gya tha aaj subha

Respondint no.20- Aaj ni gya sir aaj sunday tha

Oistrict sports officer- To ja ek baari vha ped ved kaat rkhe hai or

unki wo wo forest wale bhi aa rhe hai
Respondent no.20- Acha ji
Disirict sports officer- dekh jo kaat lenjan lgre h unkijo bhi

application jo bhi legal karevayi hai na

Respondent no.20- Hnji
District sports officer- Ek br usko dekho or kro
Respondent no.20- Thik hai ji
District sports oflicer- Thik hai na abhi poch

Respondent no.20- Thik hai ji
District sports officer- Thik hai
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Statement Date : 14-Dec-2025

oeea.a.aeaoaa

raoaoaaaoaaa€ct
aaaa.aa

a.aaaaa.
are.ra oa.rr.a.tataaaa6tao'aal""o'3Oe

Mr. Anand Singh Jio Number : 95181587''18

Itemized Usage

Bill.d lrlagc
(MB)

(Al

Fruc Ulagc
(MB}

(E)

Challpablc Us.gP
(MB)

(C =A'B)

AmountNo. Start Dats & Timc End Deb &Timc

22{t N-25 1*55:17

22JUN-25 19:55:16

22-JUN-25 19:20:10

22-JUN-25 19:20:10

22=lLJN-25 1&19:55

22-JUN-25 18:19:55

22.JUN-25 17:50:00

22-JUN-25 17:50:00

?2JUN45 17:4B.Oi

22-JUN-25 17:46:O1

22{UN-25 17:45:tl
22{UN-25 17:45:O7

22{UN-25 1628:30

22-JUN-25 16:28:30

22{UN-25 15:45:03

22-JUN-25 15:35:'10

22-JUN-2515:45:ff1

22-JUN-25 15:94:03

22-JUN-25 15:08:47

22.JUN-25 11:51:26

22-JUN-25 07:13:33

Dcstination Totalulogc
(MB) F}

1.0

1.1

1.1.1

1

2

3

4

5

6

7

I
9

10

11

12

't3

14

15

16

17

18

19

20

21

Data

Usage in lndia

4G Data

22.JUN-25 1955:16

22-JUN-25 19:30:06

22-JUN-25 19:20:10

22-JUN-25 18:20:51

22.JUN-25 18:19:S5

22-JUN-25 17:50:56

22-JUN-25 17:50:00

22-JUN-25 17:47:39

22-JUN-25 17:4&01

22-JUN-25 17245:26

22-JUN-25 17:45:O7

22-JUN-25 16:50:53

22-Jt,N-25 16:28:30

22-JUN-25 16:23:09

22-JUN-25 15:45:03

22-JUN-25 15:35:10

22-JUN-2515:34:46

22-JUN-25 15:29:40

22-JUN-25 14:53:00

22-JUN-25 1 1:50:51

22-JUN45W12,f,,2

JtoNg'r
JIONET

JIONET

JloNET
JONET
JIONET

JIONET

JONET
JONET
JloNET
JIONET

JIONET

JONET
JIONET

JIONET

JIONET

JONET
JIONET

JloNET

JIONET

JIONFT

0.001

0.730

0.010

0.310

o004
0.076

0.001

0.037

o.(x)2

0.057

0.003

0.869

o.(xr7

o.162

0.002

0.001

0.2s3

0.081

o.42

0.052

0.045

o.Glo
o.762

0.010

0.323

0.000

0.088

0.(x)0

o.()40

o.fin
0.059

0.010

0.899

o.010

0.166

0.000

0.000

a.%4
0.108

0.450

0.059

o.{M9

o.000

o.762

0.010

0.323

o.000

0.088

0.000

0.040

o.(X)0

0.059

0.010

0.899

o.011}

0.166

0.000

0^000

o.ft4
0.108

0.450

0.059

o.'(B9

0.mo
0.000

0.000

0.000
0:000

0.000

0.000

0.000

0.mo
0.000

0.0(x)

0.000

0.'@0

0.000

0.000

0.000

0.fi)o

0.000

0.000

0.000

0.m0

0;0O

0.00

0.00

0.00

0;0O

0.00

0.00

0.00

0.00
0.00

0.00

0.00

0.o0

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.o0

s.297 s.297 0.000 0.00
21 3.106

3.297 3.297 0.000 0.00
21 3-106in lndia Total
L 3.

Charg.SbUtagc
(rcc)

Amount
No. Dtto

2.O

2.1

2.1.1

1

2

3

4

5

6
7

I
o

10

11

12

13

14

15

Numbcr

919817527591

s1930u82458
919215107575

919215107575

919215107575

slsEfs107575
919215107575

919215107575

918708555862

91870E555C82

919896188430

919896188430

919896188430

91805928{1701

919215107575

llrcd Urogp
(rc)

tlilLd U!ag.
(!.cl

Fltclrlqc
($a) G)

Voice

Usage in lndia

Voice Local

22-JUN-25 19:19:23

22-JVN-25 18:21:01

22-JUN-25 18:19:06

22-JUN-25 17:512O2

22-JUN-25 17:47:38

22-JUN-25 17:38:16

22-JUN-25 16:35:14

22-JUN-25 16:23:14

22-JUN-25 '16:05:32

22{UN-25 t5r5&.47

22-JUN-25 15:57:46

22-JUN-25 15:44:01

22-JUN-25 15:09:23

22-.rUN-25 '15:08:16

22-JUN-25 ''4:58:24

45

3g

46

32

139

192

328

912

90

1oo

36

59

71

29

't23

0

0
0

0
0

0

0

0

0

o
0

0

0

0

0

0

0

0

0

0

0

0

0

0

0
0

0

0

0
0

0

0

0

0

0

0

0

0

0

o
0

0

0

0
0

0.00

0.00

0.00

0.00

0.00

0.o0

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

r587 00

in
0

oTotal

15

Page 4 ol 4

0.00
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2L-+

fl ac/tr'* &"'t {
KuTnd'* 4J, h

ffi ,A
.€{TIITT

gET tr [t{
ffi ,A

cdemmnl ol lndle AADHAAR

qrqimq ffiql Enrolment No.: 2093/98036100452

To

on=ir Ffo

Atrand singh

c/o Vedparkash,

vTC: Birohar(145),

PO: Birchar,

Sub Distrlct: Jhajjar,

District: Jhajjar,

Staic: Haryana,

PIN Code: 124106,

Mohile:9518158718

slsnarffAlverrled

n%H&tr;EH

3lrrdFT 3lrerr{ Fqi6. / Your Aadhaar No. :

XXXX XXXX 1130
vID : 9145 Ert60 Ul1|I4 624r

f{r 3{reffi, *tr qFqrd

& :.frfitlf {f{rFft
Go\remmaril ot lndla

.A\
'SffqTT

H
ii
a
.2

!

irFi< Fl6
Anand Singh

qqr ftl{/DoB: 06/01/1996

g.q/ MALE

xxxx xxxx 1130

fiqn qlqfi ltl rqlgl
flror scqlq rrflrq{ sqrofl-6-{q, in-at3rR q}g/
qftmgq \R$rqd ff SFi4) & sRr f4tql qr{r slfrq I

Aadh..r li proot of ldsntlty, not of cltlt.nihlp
or date ot blrlh. lt should be used with verification (onllne

authentlcation, or scanning of OR code / offline xMLl.

qil{r / TNFORMATION

r 3aq.n qfirET m mrar t, anfrqtr rn q-aftfu qr a-dtt rsfifr
$rtrn dar qrrfi cKI Fqd Wdr 3lt{ Rffi f frfrfr€ oaatrR'

+ rsp1 * 46rd-s s{ Jflrnft-fr tl
r Fs srrm rr +t pr(fi'lr$rm fr54 rqpfiunq W t tRo

3ila-drsa rqtulrfi'ur t rm rrnfua frq qff qft('qt tc d{
{ srfdel lrq3ilqn qI 3ttrlr qsn +lc s,'fi tq t e€m ats 6f
# q.{h nr www.uidai.gov.in. qr sqnr.tl 6ka qm o1s

Ocr ar lqqt{ a,{h Fiqtrd trqI qral qG(' I

r 3flER AFls 3ilr g{trd t I

r qrqrd 3{t{ qA +' F4fd * 6FTd st grtm t frq amis''d 6I rrtfo
g e-;45 1 o a{ * rr S *-q qfi qR 3IrqR f sc}c mlrdr qlfrrr t

r 3lrtm fr*a rrisrt 3ik n{jnTrrfr tnrqc}^ilqut 6r rfl{ *i f
ffir{rdr 6ror t t

r 3{rtrn f $rdl qt{rg.d dT{ 3it{ fffr slrfSt $cic {S I

r rmm *qI3* cr arr *i *'ft(' (rmrltrrr tq Ers-frflls 6t I

r inqRrdqltfqfiF qr sqqtr a qri i'Trrq gwr gfd$rd 6{i t
A(' 3{ilnrrd*tFtr cfi'ryrrffi gGm m srmh att

I 3flrrr 6r qi?T 6'd qrn f6{ft d-n h frq il-q tl
I Aadhaar is proolof idenlity, not of cltizenshipordats of bitlh (DOB)' DOB

ls based on information supported by prootof DOB documonl speciliod ln

rogulations, submltted byAadhaar number holder.

I This Aadhaar letter should b6 verifi€d through oithor onlin€

auth€nllcatlon by UIOAI-appolnted auth€nllcatlon ag€ncy or QR codg

scannlng uslng mAsdhaar or Aadhaar QR Scannor app avallable ln

app stores or using secure QR code reador app availabl€ on

wwwuidai.gov.in.

I Aadhaaris unique snd securg.

I Documonls lo support ldontity and addr€88 should be updat€d ln

Aadhaar after evsry 10 years from date of enrolment for Aadhaar'

I Aadhaar hslps you avall ofvsllouB Governmont and Non-

Gov6rnment bsnollts/6ervlces.

I Ks6p your mobile number and €mall ld updated ln Aadhaar.

I Download mAadhaar app to avail ol Aadhaar service3

I Us€ tho fealuro of LocUUnlock Aadhaar/biom€trlcs to onsuro

Eocurlty whon not using Aadhaar/blom€trics.

I Entities seeking Aadhaar are obligatsd lo sesk consent.

{t rrctqilf,rqqlqretrto+-cr
U ilffi"TF*L,on.Au*ror*vdrrndis A"

:

!
'e

o

ffi a"o.o. .... fu*c<(rv\ ), f(trr, qitri,
Eftcrq - 124106

Address:
c/o vedparkash, ., ., Btohar(14s), Po: Btohar,
DIST: Jhajlnr,
tlaryana - 124106

xxxx xxxx 1
vID 1 9145 d45U vvvl oz+r

afTr 3rr"{r{, ffr Er€rqra L ro{7 I gt helpouidrl.0ov.ln I C vlY,w.uidal'0ov.ln
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I

i@
.dd*.c/-.0€t i//

lr p€.d Ntrir
Suit/Appeal No................ JURISDICTION of 2025

n
rn re:-.......... .. J t*tt:rtL4A.........

VERSUS

IN THE COURT OF... ..:id t... *.ftfn.t/. lL.. ./r$e*..

Accepted subject to the terms of the fees.

Pla i ntiff /Appe I I a nt / P etitioner / Cornolat"t'

KNoW ALL to whom these present shall come that l/We ,Ana.ntl &''y'1
ittriarr,aoi.......ctri..r.....i.r..*....8rt.*".*,4..p.:.t).,=.l3eh*aaa.,."oa*...J1.7flr,.
;; ;;;"" 

"".n "0....R 
a pnrtcled' m " 20'ao he rebv a p poi nt:

RADEEP KUMAR Jitender Tanwar
Advocate, Advocate

Enrl. No.- P/1363/2015 D193512012

M-9O5OOO4441,Pradeepiangn27@yahoo.com DinodiyaDayal,Lawofflces

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:-

1. To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be

tried or heard and u:fr" in the appellate Co# including High Court wbject to paymeilt of fees separatety for

each Court by me/us.
2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review

revision, withdrawal,:"orrrp.o-i*" o, oth.."p.titio"t or affrdavits or other tlocuments as may be deemed

necessary or proper for the prosecution ofthe said case in all its stages subject to-payment offees for each stage'

3. To file and iat<i Uact< documents, to admit and/or deny the documents of opposite patty.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise

touching or in any m€mner relating to the said case.

5. To take execution Proceedings.
6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other acts and

things which may be necessary to be done foritte progl"tt uttd itt th" collrse of the prosecution of the said case'

7. To appoint and instruct any other Legal practitioner-authorising him to exercise the power and authority hereby

conferred upon the Advocafu whenever he may think fit to do s-o and to sign the poJver of attomey on our behalf'

g. And I/We the undersigned do hereby ugr"" io rectiff and confirm ull u"tt done by the Advocate or his

substitute in the matter aJmy/our own acts, as if done by me/us to all intents and proposes'

9. And IAVe undertake that I/we or -ylo* Juty authorised agent would appear in court on all hearings and will

inform the Advocate for appearance when the case is called'

10. And IAM. the undersigned do hereby agree not to hold the advocate or his substitute responsible for the result

ofthe said case.

ll.The adjoumment costs whenever ordered by the Court shall be of the Advocate which he shall receive and

retain for himself.
12. AndIAVe the undersigned to hereby agree that in the event of the whole or part of the fee agreed by me/us to

be paid to the advocate"remaining unpuid he shall be entitled to withdraw from the prosecution of the said case

until the same is puiJ up. it 
" 

rJ" settled is only for the above case and above court. I//we hereby agree that

once fee is paid,
I/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than

3 years the original fee shall be paid again by me/us'

IN WITNESS WHEREOF I/!V,g do herpunto set my/our hand to these presents the contents of which havQ been

understood by me/us onthis i'l''ilay of !)W&P025-

Defenda nt/ResMdent/ Accused

f./e..."s.4......

U.*yo*

A*^
ClientAdvocate

),; ^rl 
>'"#
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Pradeep Jangra
To: cummra3@gmail.com >

12:15 PM

Reply in OA NO.49OI2O25 on

behlaf of Respondent no-z0

namely Anand singh.

Dear sir,

Please find the attached copy of Reply in OA

NO.49 012025 on behtaf of Respondent no.20

namely Anand singh'

Tap to Download
reply of OA 490 af 2O25 on behalf
of Anand singh.Pdf
9.8 MB

Thanks and regards,

Pradeep kumal

Advocate; Founder,

Dinodiya dayal, law offices.
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